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Court Orders 

The, application has been moved 
'by learned counsel Mr.R.N.Dhar on 
beha1f of 8 applicants mentioned in 
the application. He has prayed for 
'permission to allow the applicants to 
submit this joint application in 
'terms of Rule 4(5)(a) ofCentral Admjnj 
strative tribunal (Procedure) Rules, 

1 1987. It is seen that the conditions 
igiven in the Rule are fulfilled. They 
:are allowed to file this application 
jointly. 

Learned Railway counsel Mr.3. 
Singh is present and has received a 
copy of the application. 

Heard Mr.R.N.Char and Mr.J.Singh 
on the question of Admission. The 

• applicants haUmpugned the letter 
No.E/254/84/Pt,V(T) dated 21-794 
(Annexure J) and Mo.E/254/84/Pt.V(T) 
dated 14..11-94 (Annexure K) issued 
by the respondents for selection for 
the post of GI/CMI Gr. II in scale 
of Rs.2000-3200/— in N.F.Railway. 

Issue notice on the respon.. 

dents to show cause as to why 
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OFFICE NOTE 

• 	
.: 	•... COT 	OE5 

• 'thjs application should not be admi- 
ttted. List on on 1-295 for disposal 

'-••';of sh 	causd consideration of 

'1 .admissio. 
Heard f.fl.N.Dhar and Mr.3.Singh 

• 	.• •- •... 	•.: ° te interim relief praêr. Action 
taken by the resppndents on the basis 
of impugned letters will be subject 

- 	 tothe result of this ap.pliction. 

-• 	• 	 -••- 	••••..• 
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- 	
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1-295 	 AdjoUrned 	7-2-95. 1  

H. 	 J4l 
- 	 Vice-Chairman 

rn 	 Wemer 

I 	 / 

• 	 I  

I 	 •. 	 7 

Counsel of the parties are 

present. Learned Railway counsel Ivir 

J.Singh prays for further four weeks 

time to file the show cause. Time 

	

2- -yr 	 1 allowed. 

r---- 	 • 	List on 7.3.1995 for disposal of 

rç1Q 	 show cause, and considetatioR of admi- 

ssion. The respondents are directed to 
V.  

• 	 ,.•*? 	
7 	

• submit the show cause in adiance with 

copy to the applicant. 
ü( eoa., (039J 	. 	 • 

Plernber 
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CENTRL ADMINISTRATIVE TRIBUNLAL 
GUWHATIBENCH 	

) 
GUWAHPTI CMSE NO 	OF 1987 

Shri .K.Bhattacharjee 	nd Others PPPLICPNT 

- VERSUS 
Union of India & Ors. RESPONDENT 

FOR APPLICANT 	: Mr,R.N.Dhar 

FOR RESPONDENT: Mr.J.Singh /\ 

/ 

Noting by Office or S1 	Date Order of the Tibuna1 with 	/ 

:10_3_95 Heard Mr.R.N.Dhar for the'appli 

'cants. Mr.J,Singh present for the res- • 	 1- 1. I 	 - 
,pondents on notice. Perused the writt- 

statement filed by the respondents. 

,irna fade we find it difficult to 

see that any legal right of the appli- 

,cant has been denied having regard to-- 
I  'the detailed position explained in 

1the written statement. The relief 
sought by the applicant would require 

to examine the impact of restructuring 

of the posts done with the direction 
of the Railway Board. Moreover Para 15 

l of the written statement shows tht. the 

• 1respondents are making the avenue of 
'promotion open to the applicantif 
they are eligible and qualified and 
'they are being advised to keep them- 
selves in readiness to appear before 
'the  selection on short notice. With 
this assurance we find it difficult 

Ito understand the insistnce of the 
H , learned advocate of the applicants to 

'pursue the present application. We 

I shave made it clear to N.Dhar that in 
'case he desires the application to be 
admitted then any promotion if there— / 
after given to any of the app1icnts 

- in view of paragraph 15 of the written 
1  tstatement, that will have to be 

I ¶ 	- 
P .T .0 
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Noting b'y Office or S1, Date Order of the Tribunal with 

:10-3-95 ;subject to the decision in this application 

and if the applicants fail toqet promotion 

:from an e3riier date as claimed in the 

petitionthei 'will have to be reverted and 

it will not be open to them to make any grie- 

vance and they may be deprived of the frui 

of promotion forever.This Tribunal cannot be 

used asa mechanism for seeking dbubl.e 

advantage or whatever may be opportune, 

Hence although IV'.Dhar is prepared to take 

the risk and wants to press 'the applicationr 

:Ae would not readily act according:to it 
: in theinterestof the applicants themselves 

because we do not know as.to whether the 

applicants have been apprised of the written 

satement and paragraph 15 the.reof.and 

consequences that will follow if the appli- 
cation is admitted.which may lead to above 

stated situation. 
Hence  we givew opportunity to W'.Dhar 

. to produce a statement in witing from each 
of the applicant5 as to whether he desires 

to press for admission of the application 

• 	
. leaving his promotion if given thereafter 

subject to the result of the petition or 
I whether he desires to take benefit of the 

opportunity as would be available to him 	. 

'interms of paragraph 15 of the written 

- 	
- 

. statement and would want to withdraw the 
' 

application without prejudice to the right 

• 
for being considered for promotion as 	the 

• '. 	 . 'selection is prQposed to beheld, 

inxtructimAs in writing It is 
• 	 . 'however made clear that until the applica- 

tion is further hear4M..he racpon4ents shall 
'not deny the opportunityto appear at the 

• 
,election to be held in the meantjne as 

mentioned inparagraph 15 of the written 
• ,statement and also consider promotion with- 

I 	
• 'out prejudice to the pendenct application. 

• 	 •: 
• ,Thus they shall not be denied' the benefit of 

'selection merely on the ground that the 

contd/ 	•1 
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.  OFFICE NOTE Dat'e COURTSJ CREER 

J . 10-3_j)5 application is pending 

S.Adjouredto 10-.4-95' 

Copy of the order be supplied th 
the counsel. 

/o 	
. Vjcjrmn 
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24-45 	!v.R.N.Dhar for the applicant. 
IV.Dhar states that as the department is 

I 	 . 	reviewing the matter the applicant does not 
• 	

c 	desjre to proceed with the appliatjon at 
this stage withoutf prejudice to futur.e 

.. 	remedies. The O.A. is allowed tobe vithdrawn 
pot 4,d- QfrOI 	in accordance with the above statement. 

JjceChjrm 
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BEFORE THE CENTRAL AD1INISTRATI\JL TRIBUNAL 

A rr;i 	TrunI 

4JAN 1995 

'3 
Quw;hati Sonth 

GU1AHMTI BENCH 

Originsi Application No 

Sri D.Chokraborty & 7 others 

-versus - 

Union of Jndia & Others 

0 f 19)9 

Applicants 

Respondents 

-AN APPLICATI 	UNDER SECTION 19 OF THE ADMINISTRATIVE TRIBUiAL ACT 

AnneurE prticularsof reference Page 

A Office Order No.1/283/139 p. ViII(T) 
dated 22.201993 12. 

,B 	& 	C -dO- 	dated23.93 and 10.593 13 

O Annexure C(ii)to Railway Board' S 
• letter dated 27.1.93 14 

I Office Order NoI/254/84 Pt. V(T) 
dated 11.10.93 15 

F AppliCafltS representation dated 
30/31.6.94 for promotion 16 

G General llanager(P)' a 	reply 	under 
letterNo.E/254/84 pt.V(T) 	dated 

4/7.11.94 / 
17-16 

H Office Order No.1/254/B4 pt.V(T) 
dated 4694 19 

i 
Seniority list of C1/CMI 	in scale 
Rs 1600-2660 published vide No. 
1/254/64 Pt. V(T) 	dated 26.94 20 

3 Selection Notification No.1/254/84 21 Pt. V(T) 	dated 21.7.1994 

K -do- 	dated 	1411.94 22 

yr9 
4ç, 'Ltt 	

Date of filing or 

GJ 

	... 

Registrar, 
Central Administrative Tribunal 

Guwahati. 

Date of receipt or 

Oats of Registration ... ô.ñ 
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.EFOR £ THE CENTRAL ADF1IN ISTRATI VE IR IBUNAL, 

GUJAHATJ BENCH 

ki 

Original Application No 	of 195 

B ETU LEN 

1Shri S. K. Bhattacherjee 

C/O Chief Cowercial Inspector 

Chief Commercial Manager' s office 

N. F. Railway, Maligaon, Guwaliati-11 

Shri flrityunjoy Das 

C/U. Chief Commercial Inspector 

Chief Commercial Manager' a office 
	

J 

N. F.Railuay, flaligaon, Guwahati-il 

Shri C. R. Dey 

C/U Chief Commercial Inspector 

Chief CommBrcial Managert s office 

N.F.Railway, flaiigaon, Guwahati - 11 

4, Shri A.K.Chokraboty 

C/U Chief Commercial Inspector 

Chief Commercial Manager' a offica 

N.1.Railway, Maligaon, Guwahati - Ii 

5. Shri Dilip Chokraborty 

Railway Urs No.DS/74-8 Rest Camp 

P.O Guuahati - 12 

6, Shri3.G.Siflgh 

C/O Chief Commercial Inspector 
	 LI 

Chief Commercial Manager' a office, 

N. F. Railway, lialigaofl, Guwahati-il 

Contd, • 



7. Shri 6. N. Deka 

C/U Chi ef Comm Inspector 

Chief Commercial Manager' s office 

N. F.Railuay, flaligaon, Guwahati-Il 
Lii 

8. Shri Oilip'Kumar Dey 

Railway Qrs,No.21/8 0  Accounts Iolony 

Guwahati-Il 

- 	S., 	 Applicants 

AND 

Union of India represented through the 

General 11anaer, N.E. Railway, Maligeon 

The Chief Commefcial rnanager, 

N.V.Railway, Ilaligaon, Guwahati - 11 

The General Manager (P)/N.F.Raiiway, 

Maligeon, Guwahati - 11 

Dist : Kamrup, Assam 	... 	Respondents 

Particulars of Orders against 
which the apcat ion i!jiled 

Against the Notification No. /254/84/pt,V(T) dated 

and the Notification No./254/84/Pt.V(T) dated 14. 11.94 

Subhec.t in brief ,: In disregard to Railway Board' a order 

dated 27.1.93, the notification for 

holding positive act of selection 

have .been issued to fill 8 restructuring 

resultant vacancies in scale R9 2000-3200/- 

Jurisdiction 

The subject-matter of this application is.withinthe 

jurisdiction of this Hon' ble Tribunal. 

Limitation 

The application has been filed within the limitation 

prescribed under Section 21 of the Administrative Tribunal Act,1985. 

Brief facts of the case 

Contd 5 ,. 3 
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4. Brief facts of the case 

4.1. That the applicants are all citisep 
of India and at present 

uorking as Clèims/COmmeECial Inspector under the Chief Commercial 

clanager, N.F.RailtJaY in Head Qrs as well as in the Divisions and 

as such are entitled to all rights and privileges gtiranteed by 

the CfltjtUtjOfl of India. 

4.2. 	That the applicafltS state that all the applicants have been 

affected by a common action of the respondents and thetefore, 

filed this applicationS joIntly. 

4.3. 	That the applicants state that the avenue of promotion 

in the category of Claims/CommerCial Inspectors in different 

grades are as under :- 

 Claims Tracer in scale Rs 1200_2040/- 

 Claims/COmrfl.Ifl6Pt0r in scale Rs 1400_2300/- Selection 

-do- 
1600_2660/_Non_Selecti0 

Rs 2b00_3200/- 5elction 
 - do- 

 do- 
2375_3500/_non_aeoectlo- 

The initial p5tS of Claims Tracer is filled up on the 

basis of suitabilitY from amongst the Goods Clerk, Commercial 

Clerk, Office Clerks in grade RS 950_1500/-. 

4.4 That the applicants state that the applicants having been 

empanelled was initially appointed as Claims Tracer and there-. 

after according to classification of posts as Selection and 

/ Non_Selection, th5 applicafltsQOt promotion upto the scale 

of Rs 1600.2660/-. 

4.5 That the applicants state that the applicants were 

promoted as ClaimS/COmmer] Inspector in a common 
Office 

Order vide No./283/139/P_\1u1(T) dated 22.2.93. Altogather 

15 persons were promoted to the post of Cl a ims/Commercial 

inspector by the same Qfuice Order but from serial No. I to 6 

were promoted and the 
benefit 'of promot5d ion was extended 

.to the extent of their 3utior promoted on 16.7.92. Serial 

Contd....4 
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Serial No.? was promoted against the existing vacancy and Srial 

No.8 to 15 were promoted against the nxistimg downgraded posts 

of Claims/Commercial Inspector 	scale Rs 2000_300f_. In absence 

of any other seperate order showing that they were adjusted against 

the cadre restructuring chain/resultant vacancies, the applicants 

were promoted in scale Rs 1600-2660/- on regular basis. The serial 

No. & 10 and 15 who were 8130 promoted along with the applicants 

in scale Rs 1600-2660/- against the downgraded posts, later promoted 

in scale Rs 2000-3200/- on completion of one year vide Office Order 

- 

	

	No.iEf254/B4fPt.V(T) dated 4,8 • 94 with effect from 22.2.94 and as 

such the applicants were also promoted in scale Rs 1600-2660/- on 

regular basis. 

( A copy of Office Order No.E/283/139/P-VIII(T) dated 

22.2.93 is annexed as Annexure -A .) 

4.6 That the applicants state that the applicant No.8 who was 

alsd promoted in scale Rs 1600-2660/- by the same Office Order. 

dated 22. 2.93 (at serial No.14 of the OfficeOrder) but later 

his promotion was cancelled vide Office-Order No.E/2a3/139/P-VIII(T) 

dated 2.3.1993 andtwo months later he was again promoted by the 

Office Order No./283/139fPt_VIII(T) dated 10,5.1993 

( Copies of Office Order dated 2.3. 1993 and 10.5.1993 

are annexed ai Annexure B and C ) 

4,7 	That the applicants state that the Railway Board in their 

letter No.PC/III/CRC/1 dated 27.1.93 issued the Cadre restructuring 

Order and in Annexure 'C' of the letter revised tne percentage 

of posts. of Claims/Commercial Inspector in differnt grades. The 

revised percentage are as under :- 

I 

1, Claims/Comm.!flSPeCt0r in 
stale 	14002300/- 

 -do- in scale Rs 16002660/- 

 -do- in scale PG Z000_3200/- 

-do- in scale Rs 2375-3500/- 

Existing 	Revised 

35 	 25 

20 	 15 

40.5 	 30 

4.5 	 30 

Cont d.. .. .5 
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As a result of revision f percentage of posts under the 

Railway Board' a aforesaid cadre restructuring order, the 

position of sanctioned strength in scale Rs 2376-3500 and 

2000-3200 increased or decreased as under :- 

Existing Sactioned 	Revised sanctioned 	Increased or de 

strenth prior to 	strength after 	 creased in number 
11199 	- 	11 3_ 	 .2!_P 05  ! 

Rs 23753500 . 5 	 33 	 + 28 

Rs 2000-3200 43 	 33 	 - 10 

(Copy of Rnnexure 'C' to Railway Board' s letter 

dated 27.1,93 is annexed as Annexure D) 

4,8 	That the applicants state that prior to the implementation 

of Cadre restructuring order, as against 5 sanctioned pests in 

scale Rs 2375-3500, there were 4 incumbents and one post was 

vacant. Similarly as against 43 sanctioned posts in scale 

Rs 2000-3200, there were 36 incumebts and 8 posts vacant. 

- 	4.9 	That the applicants state that after the implementation 

of Cadre restructuring order dated 27,1,93 0  28 posts were 

created in scale Rs 2375-3500 and total number of Inspectors 

promoted from scale Rs 2000-3200 to. 2375-3500 0  29. Of these 29 

persons, one was promoted against the existing vacanc and 28 

promoted against the Aewly created posts as a result of 

implementation of cadre restructuring order, With the promotion 

of 29 Inspectors from scale Rs 2000-3200 to 2375-3500, there were 

6 incumbents left to remain in scale Rs 2000-3200. In the revise-

sanctioned, the posts of Inspectors in scale Rs 20003200 

reduced from 43-to 33.. Out of 6 existing incumbent in scale 

- 	-s 2000-3200 9  5 persons were against the existing sanctioTied 

strength, one against the 	 total 28 Chain/result- 

ant vacancies, leaving 27 Chaiw/resultaflt vancancieS released 

• 	 due to promoti:rtDn of 29 personS in gradeRs 2375-3500/- 

4,10 	That the applicants state that out 27 ChainResultaflt 

have been filled up by the modified 
vaCaflCieS, 19 vacaflCj 5   

selection procedure in terms of Railway Board's order contained 

in pars 4 of their letter dated 27.1.93 and 
Contd....6 
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B vacancies proposed to be filled u4y positive act of selection 

under the normal selection procedure. 

( A copy of promotion order dated 11.10 • 94 is 

annexed as Annexure E ) 

411 	That the applicants, state that the applicants submitted 

a representation on 30/31.8,93 for promotion against the cadre 

restructuring chain/resuitart vacancies in scale Rs 2000-3200 .by 

the modified selection procedure but the r espondents No.3 

rejected the representation of the applicants under his letter 

- 	 No.E/254/84 Pt.V(T) dated 4/7.11.94 and stated in sub-pare (b) 

of pare vii that these 8 vacancies were existing on 28.2.93 i,e 

prior to the implementation of cadre restructuring order with 

effect from 13.93 Even if these B vacancies were existing on 

28.2.93, these vacancies came under the perview of pare 4.1 

of the cadre restructuring order dated 27.193 wherein the 

RaiiiJay Board stated as followS :- 

1 4.1. Vacancies existing of 1,3.1993, except direct 
recruitment quota and those arising on that 
date from this cadre restructuring including 

chain/resultant vacancies should be filled.ig'the 

following sequence : 

(1) from panel approved on or before 1.3.93 and 

current. on that date; and 

(ii) the balance in the manner indicated in pare 4 above" 

In pars 4 the Raiiway Board indicated the existing classi-

fication and filling up of the vacancies under cadre restnucturing 

order. So far selection posts are concerned, Railway Bbard 

stated : H However, for the purpose of implementation of these 

orders, if an individual Railway Servant become due for promotion 

to a poet classified as a selectioTi post, te existing selection 

procedure will stand modified in such a case to the extent that 

the selection will be based only on scrutiny of service record 

and confidential reports without holding written or vivavoce. 

(Copies of representation dated 30/31.8.94 and reply 

dated 4/7. 11.94 are annexed as Annexure F & G) 

Coritd. . . 
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• 	 4,12 	That the appliriants state that S/Shri C.R.oy,S.KSinha 

R.C,Bhowrnik, T.N.Bhattcherjee and S. K. Sarma who iiere promoted 

in s.cie Rs 1600-2660 by office order No.E/254/139 Pt.'V(T) dated 

22,2.93 along with the ppiiCnt, were extended the benefit of 

promotion with reference to their juniors promoted on 16.7,92, 

•ShriG.K.Aneje and S,rBesumtary were also promoted along with 

the applicants by the same office order dated 22,2,93, hvvxxhRvn 

All of them ha#e been prmoted in scale Rs 2000-3200 by Office 

Order No.E254/84 Pt.V(T) dated 4.8.94 and 11.10,94. Shri G.K. 

Aneja and S. 1,Basumàtary have been. promoted in terms of Railway 

Board's letter No.PCIII/93CRC/i dated 18.3.93, to next higher. 

grade.a i 	2000-3.200 just on completion of one year. on 22.294 

by office order dated 4.894, 

( Copy of office order dated 4.8.94 annexed as Annexure_H) 

413 	That the applicants futher state that Shri G, K. .Aneja and 

S. VLBàsumatary were promoted in scale 1600-2660along with the 

applicants in downgraded posts but no other separate of'fice order 

issued in their case shouing that they were promoted either against 

the existing vacancies or adjusted against restructuringresuitant 

vacancies. Since their prinxatpjdxazxzx@otIxr promotion in scale 

Rs 1600-2660 was treated as regularpromotion, they have been 

given the benefit of next promotion in scale Rs 2000-3200 against 

restructuring resultnt vacancies by modified seiectcon procedure. 

The aplicants being placed in a siclilarly situated position are 

entitled to g at promotion in sceie 	2000-3200 in the same. 

modifled. selection procedure 

4,14 	That the applicants state that the respondents have 

artificially created a demarcation in.the mattrof promotion 

of the applicants against the restructuring resultant vacancies •  

Thb respondents in their reply in subpara (a) of para vii of 

their letter dated 4/7.11.94 advised the.., applicants that on 19 

vacancies are to be filled by, modified selection against the 

restructuring resultant vacancies, and under sub—pars (b) 

advisethatremaifling vacancies -as existing as on 251.93 / 

are to be filled up by positive act of selection. 
- 	 - 	

. 
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4,15 	That the applicants state that the detailed cadre position 

of before, and after implementation of Cadre restrucutdng.order 

furnishe.d under General CVianager(P)' s letter dated 4/7.11.94. 

clearly indicates that prior to the implementation of cadre 

restructuring order, .t he sanctioned strength of Inspector in scale 

Rs 2000...3200 was 43. As against 43 sanctioned post, thare were 

35 incumbents on roIl in scale Rs 2000-3200 and 8 posts were vacant. 

After 	st 	the implementation of restructuring order, 

the sanctioned strength has been reduced from 43 to 33 but zR B 

vacancies were adjusted agairt the reduction of sanctioned strength, 

and 35 posts allowed to continue till such time the restructuring 

order was completely implemented and 29 Inspectors (one against 

the existng vacancy and 28 newly created vacancies in scale 

Rs 2375-3500 as a result of restructuring order). Although altogather 

29 vacancies were released as result of promotion of 29 person 

in scale R3 2375-3500 but for reduction of sanctioned strenth, 27 

aa resultant vacancies were available for filling up by the 

modified selection procedure. Alternately clear vacancfr position 

after implementation of restructuring order is foynd  thus 

33 - 6 = 27 vacancies were released due to promotion of 29 

existing inspedtor,61in against the restructuring upgraded vacancies 

in scale'2375-3500. Although clear positioin has been furnished 

General ianager(P)' letter dated 4/7.11.94 but the applicants 

have been simultaneously advised that 19 'acancies are the 

resultant vacancies and the remain1n B vacancies were existing 

as on 28.2.93 and therefore, not supposedto fiLled up by the 

modified selection procedure,.. The advice appears to be not in 

conformity with but in contravention to the restructuring 

implementation position. 	 , 

4.16 	That the applicants state.that after implementation of 

Cadr'e restructuring orde'r, the seniority list of Claim/Comm,Inspecbo, 

in scale Rs 1600-2660 showing thepositirnn as on 1.4,94 has been 

published vide No.E/254/84 pt.v(T) dated 2.6.1994. It transpires 

' 

	

	from seniority list that as agathst 16 sanctioned strength, the 

names of 17 Inspectors hFive beenpublished, SThe names pf 

I 	 Contd...,9 
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Shri C.K.Aneja and S.1V'LBasumatary at serial No.2 and 10 were 

erroneously included in the sinoity list, since they have 

air eady been promoted in scale Rs 2000-3200, Shri S. R e  Des at 

Serial No.1 of the seniority list, already considered for 

promotion in sc•ale Rs 2000-3200 ininodified selection procedure 

but for some allegations against him is still under investigation 

by the Vigilance Department, As such there are practical'y 

14 person are regular incumebts in the grade fb 1600-2660, 

As per seniority position all the applicants are entitled 

to be promoted against these B restructuring resultant vacancies 

by modified selection procedure but the applicants have been 

denied the benefit of promotion in scale R3 2000-3200 in 

modified selectiop procedure in violation of Railway Board 

Cadre restructruirig order dated 27.1,93. 

• 	 ( A copy of seniority list dated 2.6,94 annexed 

as Annexure - I) 

4.17 	That the applicants state that a selection notice 

vide No./254/84 Pt.V(T) dated 21,7.1994 have been issued 

advising the applicants to keep themselves in readiness to 
0 

	

	
appear in the positive act of selection on short notice and 

also 16 other juniors to the applicants have also been given 

similar notice under the same number dated 14.11.94. 

( Copies of Notice dated 21,1.94 and 14.11.94 are 
annexed as Annexure - J & K) 

4.18 	That the applicants statel  that the notification dated 

21.7.94 and 14,12,94  have been issued in complete violation 

of Railway Board's letter dated 27.1.93 fpr filling up the 

restructuring resultant vacancies  by modified selection and 

therefore, the notifications are liable to be quashed and set 

aside. The Non' ble Tribunal may be pleased to quash and set aside 

these two notifications. 

4,19 	That the appftiicant No.6 is retiring shortly attaining 

the age of superannuation. The proposed positive act of selection 

is likely to deny the promotion and deprived the retirement 

benefit, 	 Contd.. .,If) 
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0etalsO! remedies exhausted : 

Jith the disposal of applicants representation dated 

30/31.8.1994 by the respondent No.3 under his letter dated 

4/7.11.1994, there is.no other alternative remedies available 

to the applicants. 

Matter not previously filed or 
2ding.anY otheçOL.__ 

The applicants declare that deither any case filed 

on the sub jectflOL' pending before any Cóurt5  

RelieLsoti9h : 

In view of the facts and circumstances stated herein 

ove, the applicants pray tt the Hon' ble Tribunal may 

be pleased to quash and set aside the selection notification 

on'fli' 94 and 14. 11.94 and be pleased to issue a direction 

for giving effect to promotion to the appiCafli9, in grade 

• 

	

	2000-3200, incB the vacanCi€S said to have been in 

existing prior to the implementation of restructuring order 

and as per instruction contained in para 4 of the ftailway 

8oard' A these vacancies are required to be filled up by 

the modified selection procedure. 

The applicants pray that this appiicayStion may be kept 

on record pending 
filling 0 reply by the respondents and 

on perusal of respQndeflts reply, if the Hon' ble Tribunal 

is satisfied that there is no ground for admission, the 

application may not be admitted and in the mean time, the 

res?pondeflts may be directed to abstaifl from taking further 

action on the Selection notifications as 
mentioned herein 

èbove. 

9. ParticularS of postal Order 	 - 

• 	 inres pe ct of apicati on fee. 	- 

O. No. • 	
: 00 514078 

Issuing Post office 	: ilaligeon 

lU. Date of issue 	
31.12.1994 

iv, payabove at 	 - : G.p.ofGuwahati.  

Cent d,..,ll. 



• 	 Verification 

I, Shri Dilip Chokraboty son of late A.B.Chokraborty 

aged about 50 years at resent working as Commercial Inspector 

'in scale Rs 1600-2660 utder the Chief Commercial. ('anager, N.F. 

• 

	

	 Railway., rlaligaon, do hereby verify and state that the 

statements made herein above are true to my information 

derived from the records. 	- 

Further I. deciare'that i have not suppressed any ffiaterial 

fact. 	 . 	 • 

I sign this on 2nd day of January,1995 at CUUAHATI. 

S ign atie of the a 1TCint 
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ANNEXURE -A 

N. 	F. 	RAILWAY. 
Office of the 

General Manager (p) 
f1aiigan, Guwahati11 

OFFICE ORDER 

A. 	The following temporary promotion and posting are ordered to 
take immediate effect :- 

S/No. Name Desig, Promoted as 	Scale Remarks 
scale Desig. 	Place of 
place of posting 

1. 	Sri C. R,Roy Cl/HqRS Cl/HURS Claims R31600_2660 
Rs 1400-2300/- 

2. 	Sri S. K. Sinha -do-. -do- -do- -do- 

3. 	Sri R. C. Ohoumik -do- -do- - -do- -do- 

4. 	Sri S. K. Sarma 	• -do- -do- do- -do- 

5. 	Sri T.N.Bhatta- 
• 	cherjee -do- -do- -do- -do- 
6, 	Sri 5, K, Bhatta- 

cherjee -do- -do- -do- -do- 

7. 	Sri Mritunjoy Da -do- C,LHQ Commi ..d.. 
Genl 

• 	8, 	Sri C.R.Dey -do- -do- TSK -do- 

9. Sri A,K,.Chokra- 
borty -do- -do- -do- -do- 

1, Sri G. K. Aneja -do- -do- LMG -do- 

liSri Dilip Chokra- 
borty -do- -do- KIR -do- 

12,Sri 3,G,Singh -do- -do- -do- -do- 

13,Sri B. N. Deka -do- -do- APD -do- 

14.Sri 0. K. Dey -do- -do- -do- -do- 

'lS.Sri S.1l.Basumatary CMI/BNGN -do- -do- -do-. 
1400-2300 

Remarks (1) Item 1 to 6 will be fixed up proforma w• e.f. 16.7.92, the 
date their juniors were promoted. 

(2) Item 7 against existing vacancy. 

(3) Item 8 to 15 against the downraded post of CMI in 
scale Rs 2000-3200 to Rs 1600-2660/- 

No.E/283/139/P-VIII(T) 	 • 	 Dated 22,2.1993 

Copy forwarded tor information and necessary action to :- 

(1)x 	VA & CAU/PNO (2) DRII(P)/N.F.Riy/KIR,APOJ,LMG & TSK 

(3) DCM/N.F,Rly/KIR, 	 APDJ & QBRT 

.c\.J 	(4) SCf1/Cla.ims/HQS, (5) SCM(1I&S),(6) SCM/Genh/HQRS 9 (7)Sr.DCII/LMG 

(8) Dy,cOM(G)/HURS,(9) .Dy.CCM/Claims(10) Dy.CCII/R&M 
(ii) Cadre dealing Assistants & Bill Preparing Asstt of LI. Sec 
(12) OS/El (13) Staff concerned- throggh their Controlling Officer, 

Sd/_ 
for GENERAL MANACER(P)/MLG 
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ANN EXUR-B 

N. 1.RMLWAYS 

office of the 
General Manager(P)/MLG 

Cuwahati-7810l1 

OFFICE ORDER 

(7) The promotion qrder of Sri oçDey (SN_14) issued 
under this office referred to above is hereby cancelled. 

for GENERAL I1ANGER(P) 
11 al ig ao fl 

NO.E/283/139/P-VIII(T). 	 Oated 02-3-1993 

. FA & CAO/N.F.Rly. 2, ORf1(P)/KIR,APO3, 19K/N. F.Rly 

4. DCM/KIR ,APD3 ,DBRT/N. F. R ly. 5.9CM/Cl. ,SCM/G ,SCII/M&S/HQ 
'5. Dy.CcM(G)/H,Dy.CCM/Cl/HQ,Sr.DCM/LMG. 6, OA0/KIR,AP3,TSK 

7. Cadre Sec & Bill Sec. of El of this office., B. OS/ET/PNO 

9. Staff concerned through Controlling Officer. 

10, Sri Pradip Das, HC/ET 

for GENERAL MANRGER(P) 
N. F,Railway/MaligaOfl. 

ANN EXUR E-C 

Office order 
fBf1-PVIIT) tated 10.5.1993 

2, Shri O.K.Dey, Cl/HU in scale RS 1400_2300/- of .CCO' a office, 

Maligw n is here by transferred and posted, on promotion as c1fl 

/ 	in scale Rs 1600-2660 under Du1(P)/LMG vice Sri G.K.Aneja,Cl/HQ 

S d/ 
for General Manager(P 

No. E/283/Pt-VIiI(T) 
	

Maligaofl, dated 10.5.93 

Copy forwarded for information and necessary action t : 

1, FA&CAOJMLG, (2) DRM(P)/LMG,(3) Sr.DCM/LMG 
4. SLN/CleimS & SCM/G/IILG. (5) Oy.CCM/G& Dy.CCr/Claim5/ML6 

tAO/LMG, (7) ET/Cadre & Bill 
8. Staff concerned through OS/Claims/MLG 

S d/- 
for General Manager () 

ulaliQa3 no 

CS 
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• S  ANNEXURE-O 

Annex u r e 	C)( 

Statement Regarding Restructuring of Group 

• 	
'Ct 	&lD'StffofCercia1Peartent 

Cetegory Gr;de(R3) Existing%age Revised %age 

Comercia1 1400-2300 
5 	

35 25 
fispector 

1600-2660. 20 15 

Comm/Claims/Rates 2000-3200 40. ' 	 30 

R&Q/Marketing 2375-3500 4.5 30 

I 

11 
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ANWEXURE- E 

	

N. 	P. 	RAILWAY. 

OPPICE ORDER. 

The following CI's/CMIE's ,Gr.III in scale Rs.1600-2660/-
(RPS) of Commercial Department who have been found suitable for 
promotion to the post of Cl/CTva,Gr.II in scale Rs.2000-3200/-(RPS). 
vide this o±iic.. zemorardum.of ovou number dtc-d. 8.10.93 are hereby 
temporarily appointed to oUiciate as Cl/OMI.,Gr,II in scale 

.2OOO-32OO/-(RPS), w.e.f. the date, as shown against each against 
the result -it vacancies available dueo re-structuring of cadre 
w.e.f. 1.3.93, circulated vide GM(P)/V1Gts Memo. I'o.E/41/271/ 

• 	(C3mml.)/Rest/AGS(T),.dted 23.6.93 in terms of Railway BoardS's 
letter No.PO-II1/91/CRC/1, dated 27-1-93 9  circulated vide CPO's. 
letter No.RP- 482, dated 3.2.93 and posted at the stations as 
shown against each subject to the conditions that there would be 
no- change in their nature of duties they had }itherto been 
discharging and to whith may be added such other duties and 
responsiblitti es as considered appropriate by their Controlling 

• 	Officers. 

51. 	 Nane 	Tcoui Working Posted 	W1th effect No. L. J -nityo under 	unde'r 	from 

1ri P.T. Mukherjee 	UR 	C/Cla1ms,C/C1aime 1.3.93 
- 	 iiC. 	/flG 

2. ' 	A.K. Sinha 	. 	UR . DCM,4C1R 	DCM,4C1R 	16.7.93 
3. " 	B.N. Sanyal 	 tJR DCM/APDJ 	DCM/APDJ 	16,7,93 

S. Mukhopadhay 	L1R 	CCM/Clajnis, CON/Claims, 16.7.93- 14, 

. 	 MLG. 	L/tt,G. 
" 	H.N. Sarrna 	 UR DCM/APIJ 	DCM/APDJ 	16.7.93 

/" 	O.R. Roy 	. 	UR 	0CM/Claims, 0CM/Claims, 16.7.93. 
IVIG. 

R.N. 'Roy Choudhury' 	UR 	DCM/IR. 	DCN,4C1R. 	16.7.93.. 

8.V" S.K. Sinha 	 'UR 0CM/Claims, OCM/Claiths, 16.7.93..-C 
" 
(21 

MtG. 	MLG. 

R.O. Bhowmick 	UR -do- 	-do- 	16.7.93. 

10.S.K, Sarma 	 UR 	-do- 	-do- 	16.7.93 

11.V' / T.N. Bhattacharjee 	UR -do- 	-do- 	16.7.93. 

Das 	 •60 	-do- • 	-do- • 	16.7.93. 

B.J. Sangma 	"ST '-do- 	 16.793.I7uf 
14 	.L. Baltha 	 SC 	-do- 	-do'- 	16.7.93.1 

• 	 - 	
- 	 L4 

1 54Y Razijit Das 	 SC -do--do- 	14.10.93& 

Amal - Ch. -Choudhury -UR 	°: 	: _ 	
-

- 	
14.10;93, (-1 R1  - 	 _ 3 

contd....P/2.... 



S 

- 

2. 

The above menjond staff my exercise tieir 	for flaion of Gheir Pay from he daGe of nex increment in their subsazttie 	Within o'n 'month fOrjhe (Iate of z ISSUe of thj Office 	PtIOn Order, O. received beyond that date shall flOb be enerained, 

pK R.Thga.) 

No.E/254/84 ?t.V(T), 	 0 	

% Dated: U.1o.g3. 
Copy forwarded for infortj3 nd necessarctjon to: 

PA&CAO/ EP. Riy . ,4 G. 
cci 
coo  

DRM( P)' s, KIR,ApDY, LMG & TSK. 

Sr. DCM/MG, (6) DCM/KTh, APIXT, DBRT. 
7).DAOs, KTR AP 2 JMG& TSX. 
&) Dy.CCM8; G,Claims, R&M, MLG. 	(9) 

ii) SOMs — Oatg., Gen., M&S, Claims, MIG. 
12) SPO/p&pC,4yG, 	(13) EA o CPO-for kInd information of CPQ. 
140 PA to Dy.CPO(A)... for kind. Information of Dy.OPO(A)., 

Mrs. D. Roy, Ha/ET & Mrs. a. Banerjee, 1iC/BT. 
Mrs.S. Laskar, HC/ET(j11) -with 6(six) spare copies. 
Staff concerned_ thr 
Officers, 	 ough their respectjre Controlling 

0 	 . Spare copy — for personi
0 
 case of each of the &aff concerned, 

( .S.R. andy ) 
Asstt. Personnel Officer(0), 

for GENERAL MA1GER().. 

a 

1 
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To* 

The Chief Caimercial Manager (P) 
N,?1  Railway, !taligaOn 
Q1wahati7810 11. 

(Thouqh Proper Channel 

Sir, 

Re z-. Tilling up of resultant vacancies 
occured in Scale . 2000-3200/-due 
toreatructing of Cadre as On 1.3.93. 

a 

It is submitted as under z- 

That due to cadre restructing as on 1.3.93 in 
the Commercial Inspector the zios.of additional posts 
created in scale c,2375-3500/.-were 28. 

That as on 1.3.93 existing out of 5 posts 
incumbents available were 4. 

That the total NOs.of posts filled up in scale 
s.2375-3500/.' were 28+4- 29 (giving benefits from 
1.3.93 to 28 incumbents and one incumbent was granted 
benefit from the date of order).. 

That in pursuance to the aoard' a letter on the 
v8canoies restructing issue all the reaultantin scale Ra.2000- 

3200/- iiiwithin the perviev of rzodified selection 
qnd al* the bar for prtion reduced to one year 
qualifying service in scale Ra, 1600.u2660/- 

That out of these 29 posts only 16 incumbents were 
promoted on modified selection procedure with relaxation 
limit. 

That the Railway Soar1 fu±ther clarified that where 
the posts were reduced due to restructing the existing 
vaCaUt*8 on as 1.3.93 would not come within the purview 
of modified selection and also relaxation on qualifying 
service in the next bottom scald. 

That there were 8 vaoancea,a8 I understand in 
scale R.2000-3200/- existing as on 1.3.93 and as such 
those vacancies do not coins within the purview of the 
modified selection procedures including one year 
relaxation granted. 

That the remaining 13 vacancies resultant were 
due to be filled up following the modified selection 
procedures including one year relaxation of qualifying 
services. 

That I have corrpleted one year eacvice in scale 
. 1600-2660/- on 23.2.94 and also my seniority position 

fOr 	 including payment of 
c.txears in scale !.2000-3200/-' following the modified 
selection procedure you may like to take appropriate 

' 
action so that I do not suffer from my due promotion as 
stated above. 

Tours faithfully. 
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ANNEXURE -C 

RAlLWAY 
Office of the 

Genezo4, Manager (p) 
3.E/254/84/pt.vfI) 	

aligax.Guw5hatL11 

N3veinber 04 194 

/Sh.D.ChQkrb3rt 	. 

at Office 

SubI Pilling up of rcsultant Vacancies 
Occured in ecale .2000_3200/_ du* 
to re..structuring of cadre as an 
1. 3.93. 

RQts Your rcpreaentati3n dt.30/33._$..94. 

Your €pIesQntati3fl dt•30/31aL94 
addressed to CCM/P/MI.G has been thr;ughi,y •xwsied 
and the f 311 owing clarification. are offered. 

(i) Slncti;ned strength in scale 

	

.2OOO...32OO/ prior to ra 	 - 
structuring. 	-. 

(ii)i.tig vacancies in. the 	* O$ 
above scalt as on 193.93 

iii)Tstal no.af incunbte ava12a. 	• 35' 
ble in scale k.2000..3200/ 

iV)Total n5.of incumbent. pro.. 	• 2 ( 26 against 
móted frM *.20003200 to '  addupsets + 1 
scale ks.23753500/.. 	 against exist... 

ing 'vacancy ) 

Total ns.ot Cl/CMI in scale 	- 6' 
. 2000.3200/.. remaining 

after praotian 
(iiij) 

Snctci.etrength at cl/CMI in 	= 33. 
sCale t.2O0O32OO/ after 
restructuring 

Vacancy of Cl/cML to be filled 	• 27- 
up. after restructuring 

(vi 	v) 	 (a) 
() To be tilled by a3dified 	w Iag ainst is.. 

selection 	. 	 suttant vac_ 
cies) 

(b) Vacrasitive
cies to be filledup 	(' ancieTa 

-v 	 tin 	 28.2. 
by 	aCt Of etlec.. 



H () 

20. 	 From the above paeitiz it is very, clear 
that only 19 vacancies in scale Rs.2000..3200/... were 
to be filled up by wodified ae1ectin and in ter.s 
of railway Bd'a letter N3.Pc/l1l/91/Cic/i dt.18.3.93. 
For the L€naining 8 vacancies, which were already 
existing in scale Rs.2000...3200/.. were not supposed 
t be filled up by zuodified election inasmuch as 
there has been a recuctior* in the sanctioned strength 
in the Cl/cMI ir1 

30 	.. 	In view of the above, 16 staff have already 
been prmoted in scale R.2000..3200/.. from 193993 or 
frau the date they cpleted one year qualifying 
servic, in the lower grade vide Q4/P/IILG'a office 
Order No.E/254/$4/pt,v,) dt.11910.93. Purther, two 
sta±t were also pz8uoted vide GM/?/I4LQ'e office order 
Of same number dt.4.6.94. Remaining one cndidate' 
case is under consideration. Your seniority dO not 
permit for considerition Of prnotion against the 
above referred 19 posts Pf ci,cii in scale 2000.3200. As such 1  YOU will have to Appear in a positive act of 
selection for your prm3ti3n to the next higher grade 
frau 6.2000...3200/.... 

4.. . 	Your representation as refined to abovi 
is dipa€d, 

AX BI.1}U40) 
Dy.CPO/IR 

fr General .Manager(p) 

4L C  

0 
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N. F. RAI[jy 

NNEXURE-H 

Qf El cLp 

The following Cl/Gil Gr.lII in Scale 
of Commorcjai Doptt, who have boon fo'ind 

suitable for Promotion to..tho post of Cl/GAl Gr.Il. in Scale Rs.20003200/_vjdo this 
office Memorandum of oven number dated 	aro hereby temporarily appointed to officiate as

Gr,II in Scale woO*fro:n the c' 	s s "n gainst each against ho resultant vacan 	s aviib10 	o to re-structuring of cadre w.o,from 	
circuitod vdo GM(P)4LGi Momo 

No.E/4l/27i(Cornm1/po5/\3() d.t423.6.93 in terms of Railway 
Board's letter No.PC_IIr/91/cRc/l dt.27.1,93 circulated vid 
CPO's letter No,Rp_482 dt.3.2c)3 and posted at the 

stations as shown against each subject to the conditions that thoj would 
be no change in their nature of duties they had hither to boon 
discharging. and to which may be added such oth 
higher rcsponsibjljtjo5 	 er dutj s and 

astonsidorod appropriate by their Controlling Officers, 

SN. Name : 	 Commur1jt 	Iorkjng 	Posted 	With dffot undo r 	undo r 	from. - - •0 - ------- ------------------ ------------- 

Sri G.K.Poja. 	till 	CCM/C1/MLG. CCM/C1/MLG. 22,2,94 
2 4  S.M.Basumatary, 	ST 	Sr.DOA/APDJ Sr.DGA/APDJ - ----- 	 22.2.94 

	

- 	-------------a 	

....... 

The above mentioned staff may exercise their 
Option for fixation of their pay from the date of next inc±omont 

in their substantive 
grade within one month from the dato of issuo of this office order. Option received beyond that dato shall not • 	bOofltortaj.nod, 

I ' . 

Phulpagar. ) 
DyOhc. - . 	

. 	 Ni:.i1ay/1a1jg?ofl 
.E/254/84/pt.V(T) 	 Dated 	--1994 

Copy forwarded for informic1 and necessary action to:. 

1. FA&C4O,4laligaon4JFpdy 2. 	 Rly.  3. C/a1igaor/J,F1R1y 4 DRM(P)/APDJ/N.F.R1Y 
5 .DY.CCM/Cl,4laljgaon, 6. Sr.DGA/APDJ/W.F.PJ 
7. DRM(P)/APDJ. 8.DA0/APDJ/N.F.RJ 

Staff concerned through their. respective Controlling 

T/i11 of Q'O' sOffico4Aa•ligaon, 
1) .. 	' 	Ct 	'Y •  P/ce. . 

for Gonorai Managor(p) 
N.F.Railway4ia1jgaon, 

r . 
 qto 	 - - 
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I4NNEXURE-3 

N. F. Railu' 

No. E/254/84/Pt. i(T) 

To 
The CC1/MLG 
Sr.DCM/KIR & LuG 

Office of the 
General Ivianager (p) 
(aliga3fl, dt. 14T44,o44 

2t. 7 q 

Sub : Selection f6f  the  post Cl/CuI Gr.I 
in scale PG 2000-3200/- 

It lies been decided to hold selection for the post 
of Claims/CommeriCial. Inspector in scale Ra 	00_0O to fill 
8 vacancies. The following Claims/Commercial Inspect ors  
working under you may be advised to keep, themselves in 
readiness to appear in above selection on short notice. 

There will be no absentee selection. The staff on leave 
'may be advised to appear in the above selection. 

S.No. Name Community working under 

 Shri S. K. 	hattacherjee UR 	. C1/Hq/LG 

 " I. 	Das to -do- 

 C. R. Uey U -do- 

" i1K.Chokraborty . -do- 

5 Dilip Chokraboty -do 

 " J.G.Singh ft -do- 

 B_N.Deka -do- 

B. " 0. K. Dey -do- 
 tI  K. P. Deb If -do- 

 " S. 	Sengupta . do- 

H.Az 	Sarrna -do- 

12 ' S. P.,Banerjee ft -do- 

 " S.S.Saha SC Cul/KIR 

 P 4 Dhar SC CMI/LMG 

This has the approval of competent authority. 

S d/ - 
for General Manager(P 

No.E/254/84 Pt.v(T) 
	

Oated 21.7.1994 

Copy forwarded to for information and necessary action to :-

1 CCII/MLG etc etc 

for General Ilanager (P) 
Maligaon. 

( 
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N. 	F. 	RailLay 
Office of the 

General Manager (P) 

No./254/B4/Pt.V(T) Ilaligaon 	dt. 	14.11.94 

Sub 	: Selection for the post Cl/CEll Gr.II 
in scale Ra 20003200/- 

In continuation to this office letter even number dated 

'21.7.94 1 	the following Cl/CElls Gr.III 	in s'cale Rs 1600-2660(RPS) 
are also eligible to appear, in the above selectionand should be 
asked to keep themselvesin readiness to appear in the written 

test within short notice. 

No absehtee test will be held. 	If anybody is on leave 

he should be intimated immediately to his leave address to 
enable him to appear before the above test. 	If anybody is not 

willing to appear before the aforesaid written test he should 

his unwillingness in written through his immediateA. controlling 
officer. 

S.N. 	Name community 	working unôer 

1. 	Sbi ACDey tin 	CMh/TSK OCM/DSRT 

2, 	V. P. Srivastava UR 	Cl/HQ 	CCM/Cl/MLG 
3 0 	 ' 	 B.K.Roy Mutnri UR 	-do- 	, 	do 

4, 	" 	K.K? Sen Choudhury UR 	-do- 	-do 

5 	Il 	T.tçGhose UR --do- 	-do- 

	

- 6. 	B.K.Nag 

	

7 9 	S. A. BhattaChereB 
UR 	-do- 	-do- 
UR 	-*MG 	Sr,DCM/LMG 

A.Chokraborty (nou 'Ji/HQ) 	UR Cl/HQ 	CCEIfCl/MLG 
lLK.Dy • 

UR 	-do- 	-do- 
" 	1lR.BQse UR 	-do- 	-do- 

P.R. Dey UR 	..do.. 	-do- 
' 	B.C.Talukdar UR 	-do- 	-do- 
" 	D.tcoas UR 	-do- 	-do 

° 	N,.Majumdar UR 	-do- 	-do- 
is 	O.K.Bhoumik UR 	-do-- 	-do- 

Un 	CMJfA9D3 	Sr.OM/APD3 " 	A. 	Nandy 

This issue with the approval of competent authority 
-S 

Sd/_ 
for 	eneral Manager (P) 

No.E/254/84 Pt. V(T) Dated 	6.10.1994 

Copy forwarded for information and necessary action to 	; 

1.- 	CCII/MLG, 	(2) 	CCO/MLG, 	(3) 	DRM/APOJ XIR,LIIG,TSK DCiI/KIR,APDJ,DBRT 4. 	Sr,DCM/LMG (5) Oy,CCM/Claims/MLG 	(6j 
• 	7. 	Staff concerned through their respective controlling officer. 

a d/ - 
for General Manager (P) 

Maligaofl. 
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Tribunal, Ga.thati 	1, 

O.A. no. 4/950 

 

"1 

N 

Shri S.K. Bhattachariee and 
others. 

of aPP.Li Ca1AtS 

 

versus 

- 	 Union or mdi a and ot h:. 	
Resporxi en ts. 

in the Matter of : 

Written statement on behalf of the 
Respondents. 

•1 

That there is no cause of act.on for the 

preeerit apVlication. The same is not maintainable 

either in law or on facts. As such liable to he 

dismissed in limine. 

That the 'statements made in the applicatiofl, 

urless specifically admitted here-in-below, may be 

deemed to have been denied by the Respondents. 
/2Q- CZ 

Purther, the atatemente made in the applicatiOfl 

wnit2 are contrary to a1d j0o81stCiit with the 

rerds may also be deemed to have been denjed by 

the Respondents. 

That the crux of the matter is Ibat the 

petitioirs seek promotion in grade Its. 2000200 

(i.e. grade II). The oft pOBts jn °th said grade 

are seiectiOr pO$t5. Tne Railway 3Oard vlde letter 



- 'I. 	 - 	 -  

.ti 

/ 

I  
27.1.93 revised the percentage of CommerciaL inspecto 

of the Commercial. Department with effect from 1.3.93. 

Thus the posts In all the grades of Commercial. Inspectors 

were re-structured. Resultantly there were 19 posts 

because of re-structuring and those have been filled by 

method as enjoined in Th.y.ard's letter dt. 27.1.93. 

There are still 8 va,cJ1cies to be filLed up e&isted 

as on 28.2.93 j • ê prior to restructuring. These posts 

the Res.pondents intend illling up by way of Positive,act 

of eei&4on and more particularly In. terms of fly, Board ,  s 

letter dt. 18.3.93 whih is clarification to the RLy. 

Board'a earlier d letter dated 27.1.93, 

A COPY  Of Rly, Board ,  s letter dt. 27.1.93 

is enejosed and marked as rnetre- 1€ 

A copy o1  RIy.  IBOardts letter dt. 1.3.93 

is enclosed and marked as jine.tre- 2 
P'S,?  

iia 4 	 --', 	. 

4. That yrith regard to  papa  the staemerAta made In para 

4.19 4.3 9  4.4, 4.7. 4.8 4.9 4.10 and 4.17, the Respondents 

do not dispute the syne unless the ene are contrary eoad  

to and inconsistent to the records. 

. 	That with regard to the statements made in  para 4.2, 

of the application, the Respondent do not admit the same. 

aiid further state that necessary orders were issued in - 

accorda1:ce with the Borad's  instructiofls. It is further 

stated that no irregular order was issued. 

6. That v1th regard to, the statements made in para 4.5 

of the petitIfl, the sane are partially admitted and the 

Respondents ftther state that It is true that a total. 



- 

I- 

of 15 staff Longwiththe applicts were promoted 

on regular basis as Cl/OMI in sc&.e of Rs. 1600-2660 ° 

Vice VaCaX).CiC 8  a shown against each vide GM(P)ts 

letter fl0 1  ./283 /i/P-vfli (T) dated 22293 

( annexure 'A'  to the applicatIon). The seri&. no.10 

Shri 01 	ejahoe seniority poStion was re_assigned 

vjde GM(P)'s letter no. /55/1O4/Pt.II (T) dt. 23.6.93 

aid serIal no. 15 Shri SM a5unlat ary being the ST 

caiidida'te were later promoted as GI/CMI in scaLe 

of Rs. 2000-  3200/_w.ef22.294 against the resultant 

vac1Cie3 avaIlable due to restructuring of the cadre. 

The appiicaflts belong to UR community and junior to 

Shri O.K. Aneia. so the applicants could not be promoted 

jfl scaLe of Rs. 2000- 3200/_ 	22.2.94 since their 

seniority position did not cover for the purpose. 

7. 	That i;jth regard to the statements made in para 

4.6. of the appiictiOfl, the sne are pa,rtiLly admitted 

and the Respondents further state that it Is a fact 

that the promotion-  order of Shri 	Dey as CI in 

scale of Rs. 1600-2660/- issued wider the Office order 

no. ,283/139/P.VIII ( T) dt. 22.2.93 was canceLLed 

vide ith±x Office order or even number dt 2.3,93 Ifl 

order to accommodate Shri ( Siflha, CI on promo tjofl 

in scale of is. 1600-2660/- 4iO is senior to 6.ari j)ey 

but over looked for promotion. Subs equentl y, snri Dey 

was ordered to be trax'sf erred and posted on promotion 

as OMI/LMO v-ide Office order of even number dt. IO.5.93 

( 1nexure- 'C' to the aplication). &it he did not carry 

out the, transfer and promotion order dated 10.5.93. 
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- That with rard to the staternerit5 made 

401 of the Petitionjare partiaLly a,cimitted and the 

Respondents further state that it Is admitted L1'aot 

that 8 vaca'1cies of 01/ OMI in scaLe of jj. 2000_3200/_ 

were existing on 28.2.93 aga in terrns of RLy, 10ard t s 

letter no PQ/III/91/cico/1 cit. 18.3.93, which is 

clarification to earlier letter dt, 27.1,93, the said 

8 vacaflcjes were note supposed to be l'iiied up by 

modified selection inasmuch as there has been reduction 

in the sctioned. strength in the category of 0I/CMI 

in the scale of Rs. 2000- 3200/_. ktLy Bo3rd's letter 

dt, 27.1.93 is applicable In the, grade where percente 

of upgradtjon hat been increased. But In this particular 

grade percentage 'has been reduced. 

That with regard to the statements made  in Pa 

4.12 of the p applic ation,, the time are not admitted 

aiid the Respondents further stäe that S/Shri pej a 

ITR) apd Basumatary ( ST) on 1hebasis or their seniority 

followed by communaL roster were promoted as Cl/OMI 

in scale of R, 2000- 00/- by modified pmcedure 

against the 19 resultant Vacancies availabie due to 

re-structuring w.e,1', 1.3.93. But the promotion 

of the above two st'f were given effect w.e.f. 22 .2 4 

i.e. from the date of completion of one year service 

in immediate lower grade. 

That with regard to the statemens made in para 

4.13 of the application, the se are partiatly admitted 

and the Respondents further state that S/ Shri. GK Aneia and 

asumatary were promoted In scale of Rs. 1600-2660/- against 
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down graded post of Cl/OMI from scale of Rs. 2O00_32&7' 3 

to Rs. 1600-2660/- • Main they have been promoted 

in sLe of p. 2000-  3200/- aigtaInsOC the  Vacancies 

available due to ièstructikring. 

That with retard to the statements made jfl  pax'a 

4.14 of the apgLic.ation s, the sane are denied and the 

Respondents i'urther sti1e that alle 1 ation broutit in this 

para by the petitioners are without a'Y basis. It is 

stated that 19 VacanCies were filled up by modified 

selection as per Joard.'s instructions and8vacarlcIes 

of i/CMI' proposed to be filled up by posItIve act 

of selection in terms of Board's letter dt. 18.3.93 

(anrIetre la,  2 to the w.s..) 

12. That with regard to the statements made in para 

r, 4,15 of the petition, the sane are denied and the 

Respondents further state that detailed position of the 

cadre of Cl/OMI in scale of Rs. 2000- 3200/- may be seen 

from jmnere 'G' tO the appliCatiOfl. From which It 

Is obvious that 
8 vacancies of Cl/OMI were exjstifl 

on 28 -.2.93 which are required to be filled up by positiVe 

act of selection in accordance wi the Board' 8 jnstruct-

ion/letter dated 18.3.93 ( wne&re -2 to thew.s. ). 

it is rightly mentioned by the applicsPts that there were 

27 vacancIes of whIch 8 vacancies were ecistinfri 

28.2.93, But in view of ELy. Board's letter deed 

18.3.93 ( 	necure- 2) the said posts cannot be filled 

up by modified proredure. 
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That with regard lo ne sta1emeflts niacie in 

IV Para 4.16 of the app1icaiOfl, the sane are ciari- 

- 

	

	 One Shri P. Dhar, CoinrnercaiL pprenLice was absorbed o 

first appointment as  CMI in scale of R. iOO- 2660/- 

- w.e.f. .1.1.94 agaiiist the higher grade vacaicies. 

There are 19 eligible cdidates in sc&.e Of Rs. 1600-

2660/- for promotion to the grade of Ci/OMI in  sc.&.e 

of Rs.'2000- 3200/- and u of them were promoted. - 

Remaining 
8 
 ecis;tiflg VacaYlcieB of Cl/OMI will be filled 

up by conducting selection. 

That the contentions made in para 4.18 of the 

application ar6 denied d not in coni'ormity to Board's 

directives  

15.. 	That with regard.to the stàtements-Iflade in 	- 

para 4.199 the same are denied and the Respondents 

further state that the po at of Cl/OMI is classified 	- 

as seiection 	s such it has been proposed to conduct 

the selection in order to extend the benefit of promotion 

- to aU  the eligible quaLified cjdjdäLCs and not to deprive 

the eligible ö&idjdtes. AocordiflLy, aLl the petitioners 

have been advised to keep themselves in readiness to 

appear belore the, selection on short notice. Hence th 

djsmised wliLi 

co at, 
LI 

contd... 



Verification. 

I, Shri / Y-. 	->4 	aed about 

years, by occupation rai1wa/3erV1Ce, workifl as  

y, chief FerBorinej Officer of N.P RaiiwaY J Ldnhiflistratiofl 

• 	 do hereby solemnly 	firm ajid stale' that the statetheflts 

• 	 made in para I to 1.are true to my infoxmatiofls 

dervied from the records of the case, vi1ch I believe •I 

be true and rest are my bwnbie suiissiOS before 

this HorI'ble TribuflL, 

siLp this v.erificatiOr on this • th day 

of Mav 1995. 

L) L) 

• 	 ••• 

• 	
d 	1ki (:1•) 

v. Chief Personntil Officer (Gø7 
9• fto k, qr 

1. F. RIIWSY. Ma1i8O 
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of certain Gru C&D 

	

0 	
0••• TheMi n try 	

hive   had  	r   revie   Cad Of  	
Ofl9uttatjn   with   the   staff   side in of  	

COucj   o   the JC(Rly8) .  for 
some time.  	

IWnistr   of   Rai1ys with the approval   f the P-residert have   deolded   that   Th  	?OU   O   Qategorj  	.ofstaff'   as ldioated in the -nnexure   wise)   ,hjs   lettár   be   restruoted in 
imieenting th  aCo.ordc   with.   pero&ntg   indicated therein.   thiL 

  orders th   following detailed  and catefl1y adhere to: 
2ate of 
;eat- - 

bi Uty t 2 

2.1. 

2,2 

30 

iXat in 

- --- --,.-.- 
 

	

.5.93 With-nec€s5 	Option for pay fixation extt 	
J. 

17— 
- 	: -d•.--- 	, 	 .,; --' 	 0_ - - 

-. 	 -- 	••' 	- 	
:- 	. 

' 	 4 
• 	 - I 	 ( Cut3. 	

.0) 

1- 	
LAJ 

mk4 
I 	.L.fi 	- 

to 
- 	 r cadres wLlj.. b6 th 	 it}.ef j  notion 	

Cadretreng.th on .1.3.93. The Sta.rr 
,who willb plaOed in-higher grade--a5 a result of implementation Of-t1se nrd  grad 	 erqj drj pay in higher l.3.93 

Thes e 	 be arnLicable oil the regutr eare. of the 	
inestabjjshmcnts including Wrksh5 

and Producon Units and will include Rest 	 & Leave Ieserve posta 	 G1v i' ,. 

Ll n ot be annUcb1e to ex—cadre & wrk—oharged nosts.whjch will cntinue to •b6 based ri worth of cIlge 
ies 	

will aJso not' b applicaLe to - oonstruj Ujt and Projeos. Howe.er, or oreatin 
of' posts in t}3ese Units the percentage distribution 

mi be generally kept in View, taking In"40 ace un1 the availability of Mnds. - 

Stzt s'1ect 	
and postec against he addit,nai ligiz> 

grade pOsts as a result Ofestructurjng wij. have 
their PY fixed Under Rifle 

' I 

I 

II 

I 	 ' 

. 	
;\, 

0 ,  

- 
j • - 

• 	' • I - 	- 

; 
.rL-•. 

I 
"•'\I 	- - - 

• 	: 

,• 	- - .•-I 
1-•t 

• 	fr: 
:1 	1 ,  

F - 

I 	. 



cabie"n th r 
flcn'ts incthdin 
t1.L includ6 R 

gular canc; 
Works11s 

t Giver & 

rlicb1e to 
LI]. onti 

e 
obd 

I 	•JJ._. 

ti t 

'r 	
La 

\ s'g 	otth Group 
- 	

v 	 .\, 
TheiniEry\ Railways hvead uer review Cadjres f 'r4-j 

Gr
8: f C&D stU i cox3su.tatj.o With the sff side in Ic C'zitt 	of th: DCtIUCnt&. 'Qci], O.t, the JCJYI(R3. 4 5) for )me time. The jnj&trr of Rai iwajs th the approval oZ the csid en de€jj that $ GZ'OUp O&D Oate ones of staff as 4ndioated in Annexur (Dartjnent Wis) 	th B letter be restrutued ip, c2rdce,j th  the r,ised percnt es indioatea thercn. While V plcmenting these )rders the followi g detailed instructio'1j 

stictl,y and cefUL]Ly adhe.re( to: 	 / 
te f 	1. Tis resrtuning of 0 .  res will  be  eot 	to the sanoond cadre trength on .1..3.9'The starr 

whn wLLlb laóed in hi en gradth - as a,esiLt Of 
imp lmentati* of t1se 	erwiLl drf'ay in higher 

-gra ..we.f. 1\3.93. 	.. 	V 	I 
2 o  These ràcrsj\i be anrL  ..ity t1 	Of theen Iain,\establi -i OUS 	and r od u c ti on Unt s and 1 

Leave -  .Ieserve 

13  

	

2.1 Tese ders wru. 	be 
wvrkcharged n ostsAqhich 
worth of ch'ge-,/ \ V. ,.z• ¶hesç instructions 'wJil 4Ieo not b aIica1c  to  - o onstructi ox( Units 	Piloj eots.friiiev r, or crc ati. on of postsi t}aesc Unip the pv~ entage distribution. iy 
be genftau.y kept in vie4 táIdng into accunt the 
aV.41'biilty of . nd 

. 

3. Stziff selected arid peteagjnst the dditi,,na1. hig1:c.' ation 	grade posts  as  a result 4resructunj g wit,]. have 2—C1• 	their pay fixed nder Rt].' 1316(FR-22Q)RI.-- . 1.3.93 with necessary opt4on for pay_fbition a5,.pr extt instruotione, 
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• 

Q18$'si— 4. m, isting 'ciassi..oatifl 	the , ts oLe1ed br 

these re%tru 	ing rder8 'e e].ect1n 

J.iing up' f 	ti.ii aS . the case may be rm nuno1ge4, Heer 4r -_ 

rderD,if an 
flC_VjC&s... 	tbepurpSe O ip)mCntati 	2. t)e8e  

indivia)Ra).waYt oomQ due or 	
t 

a,pSt classified 	a seie3ti pSt the éxisflg 

	

eLeCti. prcethire L1 st8nd mdifiQ,d in 	ch a cc 
t the etent.,that the se1etL0fl rjlbe baae onLy.. 

'n 	uti 	f ervice$ reordø and ,Cn identt&. Rep 
rts 4th.zt hldiflg iy rittefl and 

r,ViVaV tet, 

imiy.2 tSt8 . &sitied 88 n% ]4Oti at th€. 

time ,f th same 
.redUre p ab 

4U. be 	 1atUr&l.Y U,dCr jis 	ocdure th 

tegoriBat0fl as tjtstd1flg 	
LL1 not figrQ. in th' 

p615.!hiS 
modified se1ectiO ,rocedUre b been 

d e ci ed 	o, bi the Ninitt of R,i1W5.V3 a. a 	
C tiII" 

of 
excepti'b70P0i8L di 	

. enSati0fl, in 	eW 	the 

numbers invo3.VCd, With the objective of 	d1t1 	tL. 

jncmefltati')fl of tlese 

4.1.Va0 	xiating on i..93 except,direot rcorui- 

• 

	

	
qU2ta and those risin o tbj%t dater' this c3- 
restructuring jncbit1iflg chatn/re8.tt 

VaO1ce3 

shOULd' be fiU.ed-tfl 'the 

1i) from 	G1R 
n.ntoved on or before1.3.9.3a currc 

/'Thfl that aàte;(ii) and the b&flCG 
in .e matiner indi-

,// cated in a4 ab1C'o. 

1z..2 
Zuch selections which have not been final-tSCd b 

Y 	 3.93 houLd be C ncel /anVn. I 

4.3 fl VaCaP 	riSiflg frn 2.3.93 will be filled by 

-ormL se ection0 
4.4.Exta1t instruCti08 for D&/Vii1.an0e cLe&ce will 

• 	
be applicable for ffeOtiflg prombifl under these 

orders with the critic&- date. being 13.93'. inqtruc 

- . Liimuln yat'S 5. t1C impLe1Uet3tin the restV 	orders, 

crvice in 	- tions regarding miniit1m periXI of service or pron3)- 

- d 	
tin with G'O' j8d under Bo'd,8 letter No. 

H 	- 	
. 	 dated 19.2.87 and BodS 

lettgr 	
8tc 26.5.84 will tcnd 

' modif5.d to the exteTt that the niiniflUfl eUgLtAlitY 

period for,the first promoti.ofl ' for filling up 
'VaO 

\\ OiCB  
c7erCd in Paa 't.l wo%ldbe retuced to one - 

• 	\ \\ 	\j yar a a°6 time en., e 	
tcr xcepti0 	 -'the norma)- 

	

mininfl1 cUgihi3JtY oonditi'1 of 2 years Wi)-)- Z3D 	.: plY 

l 

1• 
'I 

"HIl .1 

1 	*'- 
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:4  -. 
funotiins 	6. • i 	 by this 	leter'' cutics 'and even though more 	osts in higher scales Of 

res,onsib2.].itjes may havebeen introduced as a result of 
restructuring the b&i 	not! on 	duties 
and reanonsibi),,ities .attaohed'to thgir , • 

rosta, at present -wLll o'*tiznië, t.o which may 
be added, such 	ther dutiea and reap 	sibi1Ltic'. 

/ as conqidered appr2priate i.  

ccess No, 	of 	7 
• 

f 	i'r to issue of this letter the number 4 
of poets existing in any grde In any 

ticulac&eexeeds thepLlniber 	3znisi-' 
Me  on t1reyiaed percent ags,the excess 

ay be &.lowcd to continue.to  be pbaed 	..jt 
'rogreasiveLy with the vacatinn of.the p'4sts " 

-. by the existing incumbent,, 

Speoic 1flthO. 	8, While ith,ementigthene 	eoifio 
tirne given in Intructione given In the toot note if 	jiy, 
the foot-note of under each Category in 	the enclosed armexure 

nexure. 	- should be strictly, and carefully adherc-Q to, 

flil'review. 	9. Annual reviews shuLd be suspended till 
'instruotis further 	 from this Office. 

PrPvision 	nf. 	70. The' existing instructions with regd to 
X.Ls_e reservation of  Sc/ST will continue,to applj 

while filling additional vcancics in the 
higher 'grades arising as a result of 
retruoturin,  

Retired 	- 	'11 0  Dnpinyeeswh' retire/re1gn in betseen the 
reriod fr'm 1.393 i.e. t 	date of effect 

• of'tbis retructuring t2 	date of aOtU3l 
im'lementati2n of these orders, will be 
eligible for the fixation benefits and arrears 
under these 	Orders w.e.f, 1.3.93. 

J:ectrecrujtment12. iiret recruitment rercentagbb will n2t  be 
alinable to the a1dition4 vaonoies 'arising 
out. of tese restructuring ordcis as on 1.3.93. .' 
The percen'tage .,wiLL ap.ply  for normal vacancies 

isi.ng on 	or after 2.3,93. Also the direct 
• 	 ' recruitment quota as on 28.2.93 will be 

,maintned, 

in pointing of 	13. cceping 'the posts in ec.h 
- category, 	tile prjnOtion ob"nu 	be effcnic' 

as is where is,,basis, 	a' axesuLt of t: 
restru c tuin g, However the ad mini st 	1t 	' 

• 	 , later on pin-point thes 	pots as ile:c 
trtvcrequirement, 	as and 	•The 	c r:. 

-- Incumbent vacates the 
rouirtion transfer etc. 

( 	Oontd..W. /-, 	 • 
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14 	A 	a)fleaSLZrc 	f rati 	iá4.satj 	the,RaLways s1uL 	prvie rest givers staff ill the.. 
pr)piate grade most ovenient to,the 

adnimnistratin at any prticu1ar loatin &d 
need .t xecessar.t].y be in 	the same,gadp. 

0* 	 fU8aj.f ) .15. Sch 	he1,Staff .a3 had re±zsd 	tt 
befnre issue ' 	These 	rdera,nd staTd dbarre fw rr !)m !)tirq may be o'nsidered f or pr iin nti nn o  
in re laxati n of the extn t irders as a nu 
time ex,e,ti ~n' 	if they idiatc in writing 

- 	j. 
that they are wilUn g to be.cinsidered for 

. such 	r niiti.4 against_the V acancies exiting 
n 1.393 	d 	xising'due to restrteturin,I 

This re1axati 	will nt be ayiLicab1e t 
. 

. 	 •VaOaflcie3ri6ipg afte,r 1,3,92, 

16, Instctia inr impreent 	fprductivi-', 
• 0• 	

rationallsaU 	and ecny  are  beg issued 
0 	 Sepaate1y, . . 

II  
funds in the 

17. 	ha Ra,i1wys wiJI oIe±U.y assess 
funds on accnt if this restructuring 

the r yegr 1994 jd iniude the same int1 
Revised Est1mte frT 1993-94, Eayment due t o  

• 
staff 	n aeO)unt  Of  the restructuring shouLd 
be—int-4'e 	b?ed—in S 

id 	 the FinencialJe 	j993.çji 
S 	Th 	Brd desitjtht the retructuring and 

pting of staff after due pr ocess of se1enti'r 
sbu1d be cm1eted expcdiiu.s1y, 

: 
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V 	 ANNEXtJRE_C(Iih 

OF GRO!JP '.C' & '' STA1F 

EXISI'ING °/JQ 	 VAG 23.  

35 25 

20 15 

40.1 36 
• 30 

prnpre _paq 

V ..32ATEMENT RXARL)Th 
•F COYMERC:1AL P 

TE.G0RY 

.ornmerCial 
inspector 

V 	 Conimerc iai/ 
Clajms/1Rates/ 

. 	'R&D/Markéting 
. ispectors. 

REsrRWTURI 
TMENT.. / 

GMJJERsL. 

1 400.2300 
1600-2660 

20Q63 200 

2375_3500 

•Catering 975.1540. •, 	3O 20 
20 

Inspector 	V  12062040 . 	

20 
25 

4002300 . 	 20 

V 
16002660 20 20 

V  

• V  20003200 10 15 

• 	. 	BjVuIssVer/ / 825_1200 66 	2/3 • V 	 • 	V 55 

ering 9751540 33 1/3 45 

Groupi.'D 	V . •••••• •••
.. 5 9. 	

;'; 

V 	35 

V S€aff' 
V 	

VVVVVV 	
•VVV..VVV 

65' 

V (Commerc1ial) V 	

V 	
•; 	 • V., .. 

I 

•V***/;Ftte 	: 

'contained in Beard s letter. 
be 

. No. 	IZ/81/JCM_DC/1 dtd. 1774 984 ma 
• 

V 	 vest 	ng . the cadres. 

..V ......... of teBill Issuer s/Catering Stores Cier.k. 

-. 	.. L. 	. 	 . 	 • 	 V 	 V • V  

V  V-•- -- 

Contd...../ V  

• 	V,'V.V 
V ) V 	 . 

.. 

V 

V 	 V  

V  

, 	.. 

V 	 V 	 • 	 V  
VI, 

•. 	 V . - 	 V V  

V 

V 

V 

V 	 - 

--•-'-. -. 	

\ V ) 

V V 	 , 	 •; 	t.;.-, -j.1 -: 	. V 	 V 	• 	 V  V 
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\ 	: 	 .. 	, 	,. 	: 	 • ' 	. .. 	: 	" 	 . 
ChicfPorscnno1'Offjcr 

, 	 I1iCQc.n. GuwThti-.11. 	, I  
!t_ 	I 	•j 	 V 	•.• 	

I_ 	4 

	

..'-. 	p- '4c7i. 	' 	- 	• 	::. . 	,. 	.::. 	
. -ti .. 	:. 	

: 	. 	.. 

	

: 	
I;( 	 -.- 	

¶1 	

D.tod  
: .' 	 ' 	 . 	 . 	. 	, 	- 	. . 	. 	J ' . 

'•:;.' 	• : . • - 	: 	, 	• .• . 	. 	' 	,. .' .. . 	J 	I  
I) 	

c . 	• : 	• 	. -.;'. , . : 	' , • 

• -• 	
•_. I 	 - J 	-. 	 - 	 ' 	 t 

I 

1.1•11 	
Il 	)F 	 I  

	

f' 	11-jr1eds cf Don tonts, 	'' 	 I  
' All DBMs 12.th 10 £I3ro OplQs. 	 i 

Dy . CI14/NBS C 	DUWS, 	- 	... t 	 3 	 r1  

	

YAfl y.D3str1ct/Asstt.Of1'cQrs.cf' 
V3 	

)b 	' 
'1 	flCfljVjS1Cfls1jSCd /Of1C" 	' 	 - 

All CCdrSPOs/AP0s.f HthQrs., A 	 - 	 '. 	 I 
  

I 

,GctirCl Eocrotcry/AISCTBi/MLG with2OispCrc 	s copic. 	' 	 I 

	

--* 	 . 	 • 	............ 	. 	4 
• 	.. 	 . 	. 	. 	. 	.. 	 . 	. 	. 	- 	. 

0 	 .s/.. 	 . 	. 	 .. 

Sub; •Cl3rificCt1cns rf'.Cqqre restructuring 	. 	. .
5 

of Gr. 'Ct &Dt  omnloyoos. 
? 	 '-.- 	

•::- 	.. -.. 	 - 	- 	.1 

	

I_i 	• 	• 	. 	 ? 	 - 

A eoiy of Bcrd's lottOr No.PC.III/J3/CRC/i, 	''' 
18.3.93 on tho 31 -'ovou1 3ot1'c fcrqrt1or h9rcrJtr 	i 

	

nfornWcn,R 	uid"rir'o Q"nc-*ossry 	tlo'c',.-' 

	

O111OT 10 tar Cto 	 C riont1rnoin 	I 

nrosont lcttor ore "1rLl3to' t' Cli 'on-'crno( L 
CPO' 	irculr letter c.RP_482,dt.7.2.rL I 

...................................................... 

for hifPorsorL1 Of  f1r. 

of flC-z4 1 C )utor o.PCIII/u/.fl(l,dt.1r.3.')3) 

	

--j. 	: 	' 	
5.S•'_. 

• 	. 	. 	.. 
üh: tr1fi ic tior1ccf-eCc1rorestructurin.-H .. . . 

of Gr. C'& 'D'Crnp1CyCOS. 

	

C. . 	. . 	'_a's 	•-•-• 	•- 	1..I_Y _ 	- 	. 	. 	' S  

0 	S 	 OS 	 I 	 .I 

	

ZcriCl R31lys/Prodwti-qnUnit h3yo rciseci 3 .rurnbor 	. r. 

	

ior1crcrdir 	crroct implcmontCt.on Cf 03t5rc 
o  ven.' 

. 	 .i 	-Thg-.1I-1 Trr1 )-'If, •S,Th•t 	 /, n t-i(-. n : 

Lssuod1ncror to ensure toorroct1rnp1orcr1tCt1Ofl'Cf 
Rostruthrinr, Ordors'!' 	 I 

,hlinimuzsoy cc 	 proMotion. tic_  

() As per ifly. Bc3r' letter ?k(TQ)X/85tPF 1 -I/1(tflC) 
19.2 .7 cod- flocr' 	cttcro.E(NG),I5/PMI,dt.26 .5.C4, 

rimum period of 2 yrs..ha boon stiu1tod in owor gio1 0 	-. 
ro -promotion to the highrr grc1o. -This oonlitioflshCs boon.-, 
ccd to Onc-ye3r as por' .PCrC-5 ;of.- Bp3rd' 5/ 	53 	I 	 I  '4• 	 'C 'e- 	ç5. 

0 	 Cotitd...?/- - 	. 	 - -. 
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• 	 t•:. 	 • 	 . 	. 	 0 	 • 	• 	, 	-; ; 	S 

;• 	 . 	 . 	 . 	 . 	 . 	 , 	 - 	 .. 	 .. 	

. S 

roforonco c3td 27.1.93.s on Ono ime exception, 

: 	• •.• 	, 	Doubt has boon .rQisod wbotbor. as on 1.3.9in1igib10 . S • 	

.,: 	 employee who h3s not completed one yo3r. ervico.cth3.tdto 	0 wi11 be promoted as an&whon he completes i yorserv1co or 
0 '  • 	. will he miss his Chaflcofor pro .motlon sihco 'ASflb'ticomp1otod 0 

.. 	 0 	 yer0 as on .1.3.93. •• 	• ''::•\ fr.j 	• 0 	 • 	 .. 	

:.. 

	

I 	II •. I 	 _ 	 ( 	
p 	

- : 	 •.I•tj  
of time is related to postscoverody par4.1>oftho 

S 	 Lt BO3rdTs orders Cnd therefore stQff should bo promotod,,as and 
1 	 whon thby complete ono yo3rLontho old post on lc3.93or 

	

V}k thereafter. R3 ilw3 ys/ProductjoflUruts should'drwuppanols 	, 
1 	 o1f employees who becomo.oljgiblofor promotionspory *Ggui4olinos given i.h orl?s 

d3tod 27.1.93 3nd"promotothe 	 is perinol'a 
*: 	and whcn they comploto tooyeQrLsorvicoJ (Rofor A 1törn Cçi1sc) . 

	

t 	
4 Purithor It is clarified that this el*tion is 1 appljccb1e 4? for tho ?first nromo tion only , which mo ns if i r3a1wayserv3 	nt i \ lrbocomos due for two promotions cs i result of c3clre restructuring 

I 	
0 
 then the first promotion will be given on 113.93 or t1ioroftor S. 

 subject to completion Cf ono your sorvie in the ox1stingpro-
3 5I' J 	promotion grcde Grid the socondpromotjon will bo givoçi ftor 	

/ 41 	 ocmplotion of ncrm3l two yors in the first promotion grdo. qylv,
4/&Tnis mcrs that no R3ilway sorvcnt will be entitled to double 

promotion even if, voconcies arokavailablo,. Fcr second promotion 
tho normal selection procoduro will be cpplied Gnd modified 	, 
solection Prpcodure will .bo pplicab10 to the firstproxnotion.4 

. 	

r 	
: 

The relaxation of one yearQs referred i& Para-5'of Eoards 
letter under reference does nt ap ply to uchcatogorios whoro? 

min1mumlongth of service for promotion tooXc 
Ilenox'thighor grado is more tha..n two years such as Staff I'urso,t  L3b .Ass tt , Accounts Ass tts •, SO( 	ounts)/ISA/TIA, Mas tor 

Cr3ftsman etc. and in those caeos th prescrbod period will 
to apply.. 	. 	:. 	

. 	: 	.: 	 . 	•' 	
, 	

0 

Filling up of vapanclos whore no rostructurod posts aro QiLalilablo. . 	 . 	0 	 •00 

	

Doubt has boon rCised that in casos hero porgntges 	;s boo 	od In the ower igrade and no 	T1ecomo 	4 J 	va a 	a a eu 	o 	 bu ancIos 	, 
4.

cvaila lo as on 1.3.3 whether succancics ClsofIJ10 

N 

LL1) 	of promotion for existing Chc3 rostrUired v3cancies. 

I ' 

	

	 All cancies arising out of the restructuring should be 
filled up by senior employees who should be given bencfit 
of promotion and arrears w.o .f. 1.3.33 whereas f6r 1  tho normal ' 	V3cncies existing on 1.3 93 junior employees should be ostod 

'i by modified selection procedure but they will get promotion and I 	
Mgier ay from the date of taking over the po9t as per normal 

4 	 Contd..,3/- 
/ 

I 	/ 

' I f 

I 

7:. 
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:. rubs. Thus, the spoci1 bonofit o' promotion w.o.f. 1.3.93 
•1s cvi1ib10 only -for v3c3nciosrising.otitof rostructuring. 	.' 

. 	..•:.and for other v3c3ncios, tOnorm3:1 rule of prospective '.- . 	•' 
Tpromotion from the dQtooftuillingupof vcncy Will ipp1y. 

IN Porcont3o dist4ution o ibhni c31 ( Supervisors

:i 
 

I 	 I A question has lsorbocn raised whether the posts of 
Mistrios are to be cgg'ogtod with the posts of Tchri1oQ1 
Supervisors 'for porcentge ditribution. The thrms 'chh1c31 C c;r Supervisors refGr tothe ctogor1èsin hich thoro is ' 
substcnti3l 	 Holders such sIOW, 

/gk PHI, BRI, Ch3rgoman,/SignI'Inspoctor, Telecom Inspectors etc. 
W's As the posts of Mistrios 3ro filled fully by promotion, 

I 

4IMistriOs 3r0 not to bcitic1uded inDtho c3togoryof TcchnicQ1' 
sorsfor' poreonth gos ti4butib n. 

4jrc structuring 	 J 
eisting porcent3gos 	 nO c1ubbedwi 1 

' ' Tochnaca? supervisors in t1ieexisting distribution, there 	 >' 
no question of their inclusion dt1i the Ibchnic3l Suporvisors 

- , 4l•j' lI-I the restructured distribution. 	' 	 c 
C. 

t -& 
, \ 

Prrg n 	 Tho cddi tionalpostsiof' SOCA/cstth t may" b&goorQ tedV 
Q result of roviso& rtiosli1d dow1n Annoxure F(1Y''of" 

4-Board s letter da ted 27 T. l.93cshould be cro ted by surrenlOring 
%cqu3l numbor of posts of Acpountslorks in scale 

Hindi version wil1.,fol1cw.  
4. 

Sd!- S.K.Sh3rm3 
Executive Diroctor,Py Corn issior4 

b' 	 R3 ii w y E1ca r d. 

Awl 
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MEMOR 1 WL_ 

CCM has accorded his nnct1Ofl to the creatofl and bol1t ion of osts as per. revised percentage as sho 	in the 

table below ôf the Commercial Inspectors of Commercial 	partrneflt available due to re_structuring of Comrnercia 

sector'Cadre w,e.from'1.3 . 93  as per Board's letter No.PC-IIIti/CR0/l dated 27,l.93..circulated vide GPO's circul°r 

1\TO,Rp-482dated 3.2,93 3s cncurred in by F & CO/MLG vide his U.O I ./2/Il/Pt.III sated 18.6,93. 

- n 28.2.3 	percentflg?Streflgth s on 	)L.3.93 	 L 1.3,93, 

__ 

I 	 I 

	

er 	 je rm 	T]TSt ci 

1. 6i/CI Gr. 	Rs,2375350O/ 	5 	- 	 5 	 30% 	 33 	- 	 33 (+)28 	- 	 (~ )28 	- - 

2, Cl/GUI C;TI 	2000-3000/ 	43 	- 	 43 	30% 	33 	- 	 3 	- 	 - 	 ()1 	(-..) 
1C 

CT/GUI Gr.III 	R.1600-266 0/ 	21 	- 	 21 	l 	- 	 16 	- 	 16 	- 	 (-) 
5 	(_) 5 

CVCI4I Gr.IV 	P1400-2300/ 	40 	- 	
10 	2% 	27 - 	 - 	 27 	13 

	

1 0 	L - 	 109 	- 	 109 	100% 	09 	- 	 109 (±)28 	- 	 (+)2 (-)28 	- (-)28 

Drstribut ion u posts will follow. I 	('-• 	
Lj 

G 
fl,Rest/3(T) 	 ated 23.6,93. 	

C 
D 	

Bhattacharjee) 
sstt.ersoflfle1 Officer(C) 

Copy 	raraod - 
- in rx otion and necessary action t .- 	

fr GENERL uiGER (p) 

	

1. DRM( p)IR 	LUG TK 2) CCi/NLG (3) CCO/MLG (4) F 
cc C-3/MLG in reference to his U 0 No,FE/2/II/1/Pt. III 

dte 18.o 	(o) r DC 1/'L1'G (6) r.CCN (G),Cls), (M)ILC (7 DCM/IdR 	DBRT (8) rhe GS/NFREU & 
F/ULG 

	

with 10 cDnlcc ea 1  (9) E to CPU for kind inforatiDfl of GPO (±0) 	o CPO() for k ind inf or ution f cPO(J 

	

CP0/ 	tor kind infrrlatiOfl (12) SP0/riQ/ULG (13) 
	i,CP 	G) (14) SP0(PC) (15) ET/Cadre (i 	

ET/Bill. 

- 	 - 	

- 	 for GEi'i
-
rL  

N. F. RILIJY/MLIGDN. 

• 	 .• 


